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AE‘HYDERABAD

0.A.N0.1331/94 | | Date of Order: 5.,8,97
BETWEEN 3 |
V.Veeranna ‘ .+ Applicant,

AND

|
1, Senior Divisional Commercial Manager,
5.5B.Rly,, Waltair, Visakhapatnam,

2, Pivisional Railway Manager,
S,E.Rly,, Waltair, Visakhapatnam,

3. Union of India, rep, by its General
Manager, S,E,Rly,, Garden Reach;:
Calcutta, o «» Respondents e

‘Counsel for the Applicant ' .. Mr, P.B.Vijay Kumar

.e Mr,C,V,Malla Reddy

Counsel for the Respondents

R ]

CORAM ;2
HON'BIE SHRI R.KANGARAJAN : MEMBER (2DMV,)
HON 'BLE SHRI B.S, JAI PARAMESHWAR : MEMBER (JUDL.)

X Oral order as per Hon'sle Shri B.S.,J7ai Parameshwar, M(J) X

Heard Mr,Patro fdr Mc,P.B.Vijay Kumar, learned counsel
for the applicant and Mr,@.V.Malla Reddy, learned standing

counsSel for the respondents,

2. The applicant herein while working as T.T.E. at
4 (.!J‘é - |
Visakhapatnam’(served with memorandum of charges dt, 17,6.,92.

The applicant was charged as follows s-
. . | .

Yo |




ARTICIE -~ 1

That the said Sri V.%eeranna, TIE/VSKP while
performing his duty as TTE by 8690 Dn on 7.4,92
Ex,VSKP - TIG comuitted grave misconduct in as
much as he irregular‘ly collected an amount of
R, 16/- from a W/T passenger and allowed him to
travel Ex.Bobbili to Titilagarh and for which
he had not issued any B.F.T.

ARTICIE - 2

That the aforesaid Sri V.Veeranna, TTE/VSKP in
course of his duty on 7.,4.92 in 8690 Dn had an
excess amount of Rs.!248/- in the perscnal cash
which wgs detected at the instance of check
between PVPT - BGDA,

3. The applicant denieald the charges, An enquiry was
conducted into the said charges. On 13.4.93 the enquiry
officer submitted a reportl_. A copy of the report was furmmished
to the applicant., The applicant submitted his explanation to
the report of the enquiry officer, The disciplinary authority
by his proceedings dt. 31,3,94 imposed the penalty of reduction
to the lower post of T.T.lE. in scale of 8,1200-2040 (RPS) on
pay of Rrs.1760/~ o,m, for é period of two years {(cumulative

| .

effect) with effect from the date of receipt of this notice,
|

4, Xjainst the sald order of punishment, the applicant

submitted an appeal dt, 17,5,94, A copy of the memo of appeal
is at Annexure =2 (Page-llo). The appellate authority by his
. proceedings dt., 10,6.94 (A-1) confirmed the punishment and’

rejected the appeal, |

5. The applicant has filed this OA challenging the orders

Aiscphs
dt, 31,3.94 and 10.6,94 passed by the appgii;teaauthority and

r A - ‘
d@éggl—a‘ﬂary authority. |
9’\/ | ‘
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6. No-counter has been filed, -Blwadh Sri C.V.Malla Reddy

argued this case with the material available on record, The
main contention of the applicant is that this is a case of no
evidence, The'enquiry repcgrt had found him guilty in having
exXcess amount of ks,248/~, That amount was received by him from
a friend for purchasing SOrine articles; and that amount was
received by him during the journey and not while taking the
charge, He has mentioned JchiS in the enquiry report in para-
5.,10.4 and 6,2 page-4 some remarks in regard to receipt of
this has been noted, In tb!e final findings of the.enquiry
régort:  the enqguiry officer concluded that the charge of
undeclared amount of Rs.248!/— in the personal cash vide Article-~2
vide Apnexure-1 against the appliant is substantiated, 'J;'hat
means the Article-1 has no% béen substantiated, Hence it is
authority
essential that the appellate/ '~ . should examine this point
fully before coming to a decision. We ﬁndi that the appellate
order is short and crisp and the excess amount has been stated
to be irregular without exiamining how the appellate authority

came to the conclusion that it is irregular, Further we are

also of the opinion that the appellate order does not fully
— 22(3) ofud Rs.CD. o8P ) Rkt (BGF

confa.-fme’l to the ruleA&S—pEWided—ﬁ@f—%ﬁ—ﬁie—é-ise-kpl—bnaﬁ'
ap.pe.al_;ule_o;_t_m_Raj,hia,ys, Hence we feel that it is a fit
case tC be remitted back to the appellate authority to re-examine
the issue after considering all the éoints and dispose of his
representation, If the applicant requests for a personal

hearing the same may also 'be granted to him,
7. In the result the following direction is given;-

The appellate order dt, 10,6,94 is hereby set aside,
The appeal is remitted bac.{:k to the appellate authoriﬁy for
re-consideration of his earlier order dt, 10.46,94 in the
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’ [ AN ‘ ‘
light of the various contentions raised by the applicant in
| -t
his appeal as well as on the basis of the observations made
|

in this OA, If the applicant requests for a personal hearing

the same may also be granted to him in accordance with the law,
|

With the above directiéns the OA is disposed of .

N

( R ,RANGARAJAN )
| ' Member (Admn. )

8.

No costs, 7 . .

ARAMESHWAR ) |
nber (Judl.)
S Qa2 ' ‘

_ Dated : 5th August, 1997

( Dictated in Open Court ) /’M/ﬁ?g
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